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CENTRAL ADMINISTRATIUE TRIBUMAL
PRINCIPAL BEN^CH

0?AfflS?v2M/.96-in

Thursday this the 14th d ay of NcSi/eraber, 1995

CORAM

HON«Bl£ riR.3USTICE CHETTUR SANKARAN NAIR, CHAIRFIAW

HON«BLE m» S«P. BISUAS, ADniNISTRATIUE PIEPIBER

Shri Suarsn Singh, Ex,Substitute Khalasi
Signal Workshop, Northern Railuay,
Ghaziabad (UP), Petitioner

r/o House Na,291-F, Punjab Line,
Rly,Colony, Ghaziabad. ,

(By Advocate Plr, B.S.nainee)
Us.

1» Shri S»A.A.Zaidi, Gen»Bal Manager
Narthsrn Railway, Baroda House
Neg Delhi.

2. Shri Roshanlalg Chief Signalling &
Teleeommunication Engineer,
Northern Railuiay» Baroda House, NeiiDelhi.

3. Shri A,i\!.flittal, Chief Uorkshop Manager
Northern Railway, Signalling Uorkshop,
Ghaiiabad (UP), Respondents

The pfetiton having been heard on 14®11.1996, the
Tribunal on the same day delivered the follouingj

ORDER

CHETTUR SANKARAN NAIR(O), CHAIRriAN

Learned counsel for petitioner seeks leave

to ujithdrau the petition with freedom to file an

Original Application to get the benefits contemplated

by the observations in paragraph 5 of the orders in

R»A.379/94 in 0,A.1380/90. Uhat uas not directed

in the Original Application uas directed in the Review

Application and uhat is directed in the Revieu
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Applicatlon is not clear enough^as to payment of

subsistence allowance or passing an order placing

petitioner under suspension, Ue grant leaue,

reserving freedom in petitioner to resort to other

remedies and dismiss the petition as uithdraun.

Parties uill suffer their- costs.

Dated the 14th day of November, 1g96»
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S.P.BISUAS CHETTUR SANKARAN l\)AIR(3)
ADRINISTRATIUE HEmER CHAIRPIAN

ks.


